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WPO No. 351 of 2020

IN THE HIGH COURT AT CALCUTTA
Constitutional Writ Jurisdiction

ORIGINAL SIDE

MANGAL SARDAR
Versus

UNION OF INDIA & ORS.

    BEFORE:

    The Hon'ble JUSTICE SANJIB BANERJEE
 AND
    The Hon'ble JUSTICE ARIJIT BANERJEE

    Date : October 19, 2020.

   (Through Video Conference)

              Appearance
Mr. Srikanta Dutta, Adv.

…Petitioner

Mr. Shankar Ranjan Sen, Adv.
…UOI

The Court: The petitioner seeks a direction to the railways to allow

Advocates to avail of the limited railway facilities on local trains now available.

It will be open to the petitioner or any body of Advocates to request

the railway authorities for consideration of the request. Without such activity

being completed, the petition appears to be premature.
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WPO No. 351 of 2020 is disposed of by giving liberty to the petitioner

to request the railway authorities as aforesaid.

There will be no order as to costs.

                                                          (SANJIB BANERJEE, J.)

 

                                                                   (ARIJIT BANERJEE, J.)

sg.
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